
E FIR No 000240/20. 

PS Bh. Dairy 

U/s 379/411 IPC. 

State V Praveen S/o Late Mast Ram. 

 

23.06.2020   

  This is an application for interim bail. 

   

Present: Ld. APP for the State. 

   Sh. R Ramachandran, Ld LAC for the applicant/ accused.    

  

   Proceedings conducted through video conferencing from the residence of the 

undersigned. 

  Reply Received. As per custody warrants, accused is lodged in JC for the offences u/s 

379/411 IPC and is lodged in JC since 21.04.2020. The application is accompanied by certificate of 

good conduct received from the Jail Superintendent concerned. 

   Heard. Record perused. 

In view of the various directions contained in the HPC minutes of the Delhi High Court  

as well as the facts and circumstances of the case, the application/ accused Parveen S/o Late Mast Ram 

is hereby admitted to interim bail for a period of 45 days from the date of his release on furnishing of 

personal bond in sum of Rs.20,000/- subject to the satisfaction of concerned Jail Superintendent with 

following conditions: 

  1. That accused shall not indulge into similar offence or any other offence in the event of 

release on interim bail; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about the same 

and shall keep his mobile phone switched on at all times; and 

  4. That accused shall surrender before the authorities concerned after the expiry of 45 days 

from the date of release. 

  Application stands disposed off. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority.   

  Copy of the order be also sent to ld. Counsel via any of the electronic modes. 

  Copy of the order be also uploaded on Delhi District Courts website. 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               23.06.2020               



FIR No. 38193/19. 
PS Narela. 

U/s 379/411 IPC.  

State vs Prem Chand S/o Bhagwan Dass. 

 

23.06.2020   

  This is an application for interim bail. 

   

Present: Ld. APP for the State. 

   Sh. R Ramachandran, Ld LAC for the applicant/ accused.    

   

   Proceedings conducted through video conferencing from the residence of the 

undersigned. 

 Reply Received. As per custody warrants, accused is lodged in JC for offences u/s 

379/411 IPC. The application is accompanied by certificate of good conduct received from the Jail 

Superintendent concerned. 

 Heard.  Record perused. 

In view of the various directions contained in the HPC minutes of the Delhi High Court  

as well as the facts and circumstances of the case, the application/ accused Prem Chand S/o Bhagwan 

Dass is hereby admitted to interim bail for a period of 45 days from the date of his release on furnishing 

of personal bond in sum of Rs.20,000/- subject to the satisfaction of concerned Jail Superintendent with 

following conditions: 

  1. That accused shall not indulge into similar offence or any other offence in the event of 

release on interim bail; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about the same 

and shall keep his mobile phone switched on at all times; and 

  4. That accused shall surrender before the authorities concerned after the expiry of 45 days 

from the date of release. 

  Application stands disposed off. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority.   

  Copy of the order be also sent to ld. Counsel via any of the electronic modes. 

  Copy of the order be also uploaded on Delhi District Courts website. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               23.06.2020               

  



FIR No. 30999/19. 

PS Narela. 

U/s 411/34 IPC. 

State VS Harish Kumar S/o Baljit. 

 

23.06.2020   

  This is an application for interim bail. 

   

Present: Ld. APP for the State. 

   Sh. R Ramachandran, Ld LAC for the applicant/ accused.    

 

   Proceedings conducted through video conferencing from the residence of the 

undersigned. 

  Reply Received. As per custody warrants, accused is lodged in JC for offences u/s 411 

IPC. The application is accompanied by certificate of good conduct received from the Jail 

Superintendent concerned. 

 Heard. Record perused. 

In view of the various directions contained in the HPC minutes of the Delhi High Court  

as well as the facts and circumstances of the case, the application/ accused Harish Kumar S/o Baljit is 

hereby admitted to interim bail for a period of 45 days from the date of his release on furnishing of 

personal bond in sum of Rs.20,000/- subject to the satisfaction of concerned Jail Superintendent with 

following conditions: 

  1. That accused shall not indulge into similar offence or any other offence in the event of 

release on interim bail; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about the same 

and shall keep his mobile phone switched on at all times; and 

  4. That accused shall surrender before the authorities concerned after the expiry of 45 days 

from the date of release. 

  Application stands disposed off. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority.   

  Copy of the order be also sent to ld. Counsel via any of the electronic modes. 

  Copy of the order be also uploaded on Delhi District Courts website. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               23.06.2020               

  



E FIR No. 008270/2020. 

PS Narela. 

 

23.06.2020   

     

  This is an application for release of vehicle on superdari.  It be checked and 

registered. 

  

Present:  Ld. APP for the State. 

    

   Let reply be called from IO/ SHO for 24.06.2020. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               23.06.2020               

  



FIR No. 376/2020. 

PS Bh. Dairy. 

 

 

23.06.2020   

     

  This is an application for release of vehicle on superdari.  It be checked and 

registered. 

  

Present:  Ld. APP for the State. 

    

   Let reply be called from IO/ SHO for 24.06.2020. 

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               23.06.2020               

  



FIR No. OTN-NA-000110. 

PS Narela. 

 

 

23.06.2020   

  This is an application for release of mobile phone on superdari.  It be checked 

and registered. 

  

Present:  Ld. APP for the State. 

    

   Let reply be called from IO/ SHO for 24.06.2020. 

 

  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               23.06.2020               

 


